
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

A11EDABA BENCH 

2 )F 

in 

O.A. No. 	73 3F 

xN 

DATE OF DECISION 
 

Petitioner 

Advocate for the PetitionerP) 

Versus 

Respondents 

Advocate for the Responaiit(S) 

CORAM 

ie Hon'ble Mr. 3.3. 	air1 	Tjcp Cairmn, 

The Hon'ble Mr. 	±n1 	rim. erner 

Whether Reporters of local papers may be allowed to see the Judgernent? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair ccpy of the JudgemenL? 

Whether it needs to be circulated to other Benches of the Tribunal? / 
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Mr. P.L. Shah, 
1710/5, New Vadvalipole, 
Shahpur, 
AHrDABAD -1. 	 : APPLICANT 

(Advocate: Mr.I.S. Supeia) 

vs. 

Union of India. 

Regional Provident ?und,Comrnissioner, 
Gujarat State, 
Near Gandhi Bridge, 
AHMDABAD 

(Advocate:Mr. P.M. Ravel) 

CORAM : I-Ion'ble Mr. G.S. Nair 

Hon 'ble Mr • A.M. Si ngh 

: RESPOENTS 

: Vice Chairnan 

: Zèrnber (A) 

OR AL - ORDER 

R.A./2 7/90 

IN 

0.A./1 73/89 

Date : 21.8.1991 

Per ; Hon'ble Mr. G.S. Nair 	 : Vice Chairman 

Heard advocate Mr.I.S. Supehia on behalf of the 

petitioner and advocate Mr.E.A. Samuel for Mr. P.11. Raval 
LL. 

on behalf of respondents in the Review PetitionVand have 

taken notice of the petition and have appared through counsel 

2. 	The main ground tIrged in the Review Petition is that 

even accccding to the finding4 in the judgement the petitioner 

should have been allowed enhanced subsistance allowance from 

February 1987. It was pointed out by counsel of the petitioner 

that in pare 9 of the judgement the claim has been allowed 

only from February 1993. This submission has force. Obviously 



it was by typographical error that instead of February 1987 

it was mentioned as February 1988 in pars 9 of the judgement. 

This being thpatent slip, requires correction, 1k and it 
I 	 was not, in all fairness opposed by counsel for the resrondents 

ri 

At the tIrnE of hearing, placing reliance on the 

judgement of the Supreme eourt while rernitng this case, it 

was submitted by counsel of the petitioner that really the 

petioner should have been allowed enhanced subsistance allow-

ance from earlier date and that there cannot be any bar of 
L 

limitation in respect of the same. Howver, we are not in a 

position to accept the submission. This matter was actually 
L 

considered by tis and it was thereafter that the direction was 

given that the petitioner can be allowed enhanced subsistence 

Id allowance commencing from the period of one year prior to 

filing of the Original Application. 

In the result the aevievof PEtIU.on is disDosed of with 

the direction that the final order dated 22.3.1990 shall stand 

modified to the extent that claim for enhanced subs!tarice 

allowance can be sustained -nly from the month of February 

1937. 	ara 11 of the final order shall also stand modified 

in so far as instead of February 1988 onwards it will be 

read as from February 1987 onwards. It is also made clear that 

the earlier direction given in pare 11 with respect to the 

period for payment of arrears, so far as it relates to the 

arrears that be paid will be the period of two months from the 
L 

date of receipt of copy of this order. 

SINGH) 	( L 	/ 	 C G.S.NAIR) 
nber (A) 	 Vice Chairman 

' A rd. 



M./3/90 

in 

0.A./173/89 

CORAM : Honble Mr. P.M. Trjvedj •. Vice Chairman 

15/01/1990 

Heard Mr. I.S. Supehia and Mr. J.S. Ydav 

for Mr. J.D. Ajmera learned advocates for the 

applicant and respondents respectively. The case 

0.A./173/89 be posted for hearing before the division 

bench as soon as it is available. With this order, 

M.A./3/90 stands disposed of. 

P H Trivedj 
Vice Chairman 

Il 

* Moge ra 



i/2o 1/89 
.i/2o 0/89 

in 

O/S tamp No.3 3/88 

Coram ; Hon'ble Mr. P.M. Joshi.. 	; Judicial Member 

HOn'ble .ir. P..ChaudhUri 
	

dinistrative 

17/4/1989 

The petitioner in this application by filing 

1,//200/89 has sought amendment to the petition. 
/ 

By riling another !1A/20J/89 he has requested the 

Tribunal to take Ok Stamp No.33/88 on record and 

admit the same in terms of the orders passed by the 

Supreme Court. The application filed b, the petitioner 

is admitted. Registry is directed to register the 

application 	ioioeh and give the number accordingly. 

The petitioner' s requests for amendment is allowed. 

The petitioner is directed to carry out the amendment 

within 10 days. issue notices to the respondents 
- 

to reply to the affieffder3 alication/. The resondents 

are directed to file the reply within 30 days from the 

date of the notice and furnish a copy to the other 

side. Registry to take necessary action. With this 

rder, both Miscellaneous Applications stand disposed of. 

(-P. S. ~Chau~dhVr~d.~~~ 	(P,vI.j 
Administrative Member 	 Judici Member 

a.a.bhatt 



	

Ce" Ira! 	y'fraIh'e T,Ibu'aI 
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d 	O 	
SUp. C.-75 

inwar  

AUommunications 	
9994/88/SEC • IX 

be addressed to the Rzistrar. 
uprern Court, hydesiantion, 	 SUPREME COURT 

Telegraphic address :- INDIA 
"SUPREMECO" 

FROM 
The Registrar (Judicial), 

// Supreme Court of India. 

The Registrar, 
Central Administrative Tribunal, 
Ahmedabad 	cL, 

Dated New Delhi, the. . .20 tji. .4i.ty.,.. .198 9. 

CIVIL APPEAL NO.38 OF 1989 
(Against the Order d3ted 15th M 9rch, 1988, of the Central 
Administrative idemak Tribun31, Ahmadabad in Application 
No.49 of 198) 	 M. 

P.L. Shah 	 ..AFFELLANT 

VERSUS 

The Union of India & Ors. 	 • . •.RESPONDENTS 

S ir, 

In pursuance of Order XIII, Rule 6, S.C.R. 19 66 , 

I am directed by their Lordships of the Supreme Court to 

transmit herewith a certific1 copy of the Judgment dated 

18th January, 1989, in the Appeal above-mentioned. The 

certified copy of the Decree made in the aforesaid appeal 

will be sent later on. 

Please acknowledge receipt. 

Yours fa 

I 
thfullyp  

// FOR\ REGJSTR AR (JUOL.) 

L 
10, Suprrne Ccurt •2 	A K. 

~Ni 
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seL out in su:-seCtiofI (2) of setiOn 21 
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Afl communications 	
ct 
	Ahrnadibpd 

Admifl1str' 	T" 	
Sup. c.-75 

be addressed to the Registrar, 	

• No. 	994f8o/s 

Supreme Court, by designition 	inward N 
NOT by 
Tel egraphic address 	

i..... SUPREME COURT 
INDIA 

FROM 
The Rogjstrar(Judjcjal), 
Supreme Court of India, 
Jeu Delhi. 
to 
Th .'egistrar, 
entral Administrative Tribunal, 

Thmeiabad Bench, 	 February, 
Dated New Del/n, the........ ..., 	.......198 9. 

CIVIL APPLL G. 38 OF 1989. 

P.L. Shah 
	

Appellant 

Va rsu S 

I 

	

	 Union of India & Anr. 	 Respondents 

Sir, 

In continuation of this Court's letter of even number dated 

the 20th January, 1989, I am directed to transmit heraw:ith for 

necessary action a certified copy of the decree dated the 18th 

January, 1989 of the Supreme Court in the said eppal. 

Please acknowledqe receipt. 

Yours aithfully, 

(J 	n- 	fcr RISTRMr(JuDICIAL) 

Ô 	•-\o ., 	L 

4 - 	 L 

P 	€Lckl 

~cx - 

%0, 	1urt32 

ci  

--- f114.\- 	/cr-ri 

L') 

(2) 



IN THE SUPREME COURT OF INDIA 
C1V1LI&IMkMAPPELLATE JURISDICiFJONT 

/ 	 _erfiei t' 

(sppeai by Special Leave granted by this Court by its order dated 
the 2nd January, 1989, in Petition for Spcl1 Leave to appoal(Civll) 
No. 7163 of 1988 from the Order dated the 15th 1arch, 1986, of the 

, /Th 	 Ah Central Administrative Tribunal madabad 3ench , 	madabad in 
M.A. No. 49/88 in OM/Stamp Jo. 83 of 1983) 0  

P.L. Shah, 
1710/5, lavivadvali Pole, 
Shahpur, Ahmedabad-3130 001, 	 Appe ll3flt 

Versus 

Union of India, 
throuqh the Secretary, 
fliniatry of Labnur, 
New Delhi, 

The Regional Provident rund 
Comm iss loner, 
Ner Gandhi 3ride, 
Ahmodabad. 	 Respondents 

18th Januory. 1909 

C O1Thii: 
HON13Lf IF • JJiT ICC E.S. 	K&T/RAc1II\H 
H[J13L. iR. 3U5TIL. 	U3H 

For the ippellant: 	M/s. P.H. Parekh and Shiahir Shame, Advocatea, 

For the Respondents:lr. 3. Dutta, Additi:nal Solicitor onoral of 
lndi, 
(1s. Indu Neihotra and Ir. C.V. ubba Rao, 

Mdvocates, with hiffi). 

The Appeal above—mentioned being called on for hearing before 

this Court on the 2nd day of January, 1989, UPON perusing the record 

and hearing counsel for the parties herein, the Court took time to 

consider its .tdqmont and the apreal binq called on for Judgment on 

the 10th day Of Jaivary, 1933, THT L. 	thiTH in djspusinq of the 



appeal QTOR: (1) THAT the Order dated 15th fIorch, 1988 of the 

Central 	iinistrative Tribunal, Ahrtedabad B9nch in M.A. Jo. 49 

of 1998 and O.r./Sty,p 1i0. 83 of 1998 be and is hereby sat aside 

and the case be and is hereby remanded to the Central Administrative 

Tribunal uith the direction that the said Tribunal Do restore to 

its Lila i,, 'J0, 49 / 8 e & O.A,/Starnp f1c, 03/88 and Do dispose ttof 

an merits; (2)  THAT  there shall be no order as to costs of the 

sid appeal in this Court; 

/ ,Io mis CCtJIT JUTH FURTHCR ODR that this ORDER be punctually 

observed and carried into execution by all concerned, 

uIT;JS5 the Hon'ble Shri Raghunanden Swarup Pcthak, Chief 

Justice of India at the Supraw Court, Now Joihi, datod this the 

18th day of January, 1989. 

4.  

(vccxiJEn LAL) 
A3DITIO;L REGISTRAR 



SUPREME COURT1 . 

CJV1LI&IAPPELLATE JURISDICTION 

CIVIL 	 3CF09 

P.1. ihah 	 Appellant 
Ptioner 

Versus 

Ufllor, Of Idiü & finr. 	Respondeffi $ 

TP AL fiJflIN tsr qT ii T CC  
iH 	 f3  JCH  
0.I.73T 1P O,E33CJF19B8. 

0 E:Cr , j IEL 0IPO3IJ OF THC APPEAL 
44 	 TH CMSt TO 

HIH CuJT WITfl J U)C ;S TU 

COSTS. 

Dafrdthe 1Oth daY 0f 3afljflry, i98 3  
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Examined by 
Compared with 
No of folios 

SHRI 

t he 	11 t. 

SHRI v 

tho ospondets. 

SHRI 

AdvocateonRecord for 

6$EALED N i'&i PESL 


